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IN THE CENTRAL ADMIN

)
ISTRATIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

0 .A./TA.,LR_,_P1 	 ...19 9 Zf 

N.c-L  ........... Applicant ( s) 
Versus 
..........Respondent ( s) 

Office note as to 
Sr. No I Date 	 Orders 	 action (&f any ) 

taken cn order 

2. .11.941 Leaving liberty to the 

Petitioner to apprcich the 

concerned superior authority Lthe 

matter of non payment of the 

allowances that he is claiming in 

his petition and with a direction 

that such representation, if filed, 

within one week shall be disposed 

of within 15 days from the date of 

receipt of such representation, to 

approch this Tribunal, we dispose 

of the petition at this Stage. 4, 
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